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The 13t January 2026
File No -10/vi-Anand-125/2016/313—In exercise of the powers conferred by
Section 6 of the Anand Marriage (amendment) Act, 2012, the Governor of Bihar is
pleased to make the following rules-

1. Short title, extent and commencement:-

(1) These rules may be called the "Bihar Anand Karaj Marriage Registration
Rules, 2025".

(2) Itsjurisdiction shall extend to the whole of the State of Bihar.

(3) These rules shall come into effect from the date of issue of notification.

2. Definitions:- In these rules, unless there is anything repugnant in subject or
context:-

(@) "The Act"means the Anand Marriage Act, 1909.

(b) rMarriage" means Anand Karaj Marriage prevalent among Sikh
community under the provisions of the Act..

(c) "Registrar of Marriages" means the Sub Registrar appointed under
section 6 of the Registration Act, 1908 (Act No. 16 of 1908),

(d) rAppellate Authority" means the Assistant Inspector General appointed
under Section-8 of the Registration Act, 1908 (Act No. 16 of 1908),

(e) 'Inspector General of Registration" Means the Inspector General of
Registration appointed under Section-3 of the Registration Act, 1908 (Act
no. 16 of 1908).

3. Jurisdiction of Registrar of Marriages:- For the purpose of these Rules, every
Sub-registrar and every District Sub-Registrar shall deemed to be the Registrar
of Marriages within his respective jurisdiction to exercise its powers and
discharge its duties.

4. Registration of Marriage:-

(1) The parties to the Anand Karaj Marriage can get the details of their
marriage entered in Marriage Register specified for this purpose on
payment of fees as specified in Rule-8 in the office of the District Sub-
Registrar or Sub-Registrar.

(2)  An application for registration of a marriage shall be made in From-"A"
appended to the schedule to this rule to the District Sub-Registrar or Sub-
Registrar within whose jurisdiction the marriage was solemnized or
within whose jurisdiction the husband resides permanently or
temporarily.

(3) The parties shall attach their residential certificate, age certificate, and
the proof of Anand Karaj Marriage performed along with marriage
application form. The person submitting the application shall be given a
receipt in the following form, which shall be typed or computer
generated-
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Received  application  from ... (Husband) and
................ (wife) for registration under the Bihar Anand Marriage
Registration Rules, 2025. having SI. No........ Year ..........

Date ..o, (Signature)
(Marriage Registrar)

5. Anand Karaj Marriage Register:-

(1)

(2)

(3)

(4)

The Anand Karaj Marriage Register shall be maintained in the
departmental software and also in a bound volume of one hundred
pages. The pages of which will be numbered continuously and will be
maintained by the District Sub-Registrar or Sub-Registrar.

The District Sub-Registrar or Sub-Registrar shall certify the number of
pages of each marriage register by affixing his signature on the front
page.

At the end of each calendar year, the District Sub-Registrar or Sub-
Registrar shall verify the number of applications registered during the
year and whenever such register is complete with entries, the number of
applications registered in that particular register will be endorsed by the
District Sub-Registrar or Sub-Registrar on the register.

The registers used by the District Sub Registrar or Sub-Registrar shall be
numbered and entered in the catalogue register of the office.

6. Filing of application:- Every application made to the District Sub Registrar or

Sub-Registrar under Rule- 4 shall be maintained by him in a register.
7. Endorsement of application:-

(1)

(2)

Every application shall be endorsed by the District Sub-Registrar or Sub-
Registrar, on the reverse of which shall be endorsed the following duly
signed by him

The application was received on date ... by me and it was
registered on page number ... of 2025 ....in Volume no. .....the Anand
Karaj Marriage Register maintained under the Bihar Anand Karaj
Marriage Registration Rules, 2025.

(Signature)
(Registrar of Marriages)

The District Sub-Registrar or Sub-Registrar shall issue a certificate of
Marriage registration in triplicate within 30 days of application in Form-F
of the schedule appended to the Rules. First copy will be given to wife,
Second copy to the husband and the third copy will be maintained in the
office.
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8. Schedule of Fees:-
(1) The fee under these rules shall be paid at the following rates:-

(2)
(3)

(i) Fee payable for the application of registration of marriage- Rs. 100/-

(One hundred rupees) Only.

(ii) Fee payable for the registration of marriage- Rs. 200/- (Two hundred

rupees) Only.
Fee for issuing Certified copy from Anand Karaj Marriage Register Rs
100/- (One hundred rupees) Only.
Fee payable for Search/Inspection:-
(i) for Current year entry-Rs.50/- (Fifty rupees) Only.
(ii) for previous year entry-Rs.100/- (One hundred rupees) Only.

9. Form of receipt:- A receipt in Form- B of the Schedule appended to these rules

10.

11.

shall be prepared for acknowledging the fees paid under these rules.
Fee Register: - The District Sub-Registrar or Sub-Registrar shall maintain a fee

register in Form "C" of the Schedule appended to these rules. All fees received

under these rules shall be accounted daily in the Fee Register and the District
Sub- Registrar or Sub-Registrar shall sign it to confirm the correctness of the

total fee collection for the day.
Powers of the Registrar:-

(1)

(2)

(3)

(4)

If an application for registration of Anand Karaj Marriage received by the
District Sub-Registrar or Sub-Registrar under Rule 4 is incomplete or
proper fee is not paid or defective in any respect or if the application for
a certified copy from the Marriage Register is not accompanied by the
fees specified in Rule-8, the District Sub- Registrar or Sub-Registrar shall
require the parties to the marriage to remove the defect or pay the said
fee, as the case may be, on the date of application. Failing which the
application shall be rejected and entry shall be made in Form-D of the
schedule appended to these rules.

If the District Sub-Registrar or Sub-Registrar receivies an application
which is not within his jurisdiction, he shall return such application for
presentation before the competent authority and shall enter it in Form-
D of the schedule appended to these rules.

Manner of Registration of Marriage:- The registration of marriage
under these Rules shall be done through electronic means.

Issue of Certificate of Registration of Marriage to the Parties:- The
District Sub-Registrar or the Sub-Registrar shall after completing the
formalities of registration of marriage, register the marriage, generate
Marriage Certificate in 03(three) copies through electronic means in
Form-F of the Schedule annexed to these Rules. The first copy will be
issued to the wife, second copy to the husband and the third copy will be
maintained as office copy and obtain the signatures (or left thumb
impression in case of illiterate) of both husband, wife and two witnesses.
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12.

13.

14.

15.

Appeal against refusal of Registration :- If the registrar of marriages has
sufficient evidence to believe that proof of Anand Karaj Marriage performed is
not produced or both the parties to the Marriage are not Sikh or that the party
is of unsound mind or is insolvent or the marriage is declared void by the Court
of Law, the registration of the marriage shall be refused. Appeal against this
decision of the Marriage Registrar shall be filed before the Assistant Inspector
General of Registration within whose jurisdiction the office of the Marriage
Registrar is situated.

Superintendence:-The District Sub-Registrar or Sub-Registrar shall discharge
their duties and exercise their powers under the general superintendence of the
Inspector General of Registration.

Forms:- The Prescribed forms for application for registration will be collected

from the official website.

Preservation of Registers and records:-

(1) The Anand Karaj Marriage Register and the register of Index specified in
rule 16 will be permanently preserved in the record office of the District
headquarters after 6(six) years of their completion.

(2) Other records and papers such as receipt books, fee book, applications
for certified copy from the Register, etc, shall be destroyed by the
District Sub-Registrar or Sub-Registrar after completion of 3 (three)

Years.

16.Indexing of marriage:- All the entries in the Anand Marriage Register shall be

entered in the software and the Index shall be maintained in two forms, one
in the name of Husband and the other in the name of the Wife and such
Index shall be available for inspection by any person after payment of the
amount mentioned in rule 8(4).

By order of the Governor of Bihar,
Ajay Yadav,
Secretary to the Government.



To,

Sir,

fog 7T (3THTEUT) 15 ST<Ta<dr 2026

SCHEDULE
Form -A

{See Rule 4(2)}
Application for Registration of Anand Karaj Marriage

The Registrar of Marriage,
Office .....ooooooviiiii ,

DIStIICE oo ,
Bihar.

In accordance with the provisions of the Anand Marriage Act, 1909, we the

undersigned parties have solemnized Anand Karaj Marriage and we request to register
the following details regarding our marriage in the Anand Karaj Marriage Register.
Marriage related details.-

1. Date of Marriage ...........cc.cccceeenn.
2. Certificate of marriage solemnized as per Anand Karaj tradition

3. Husband related details.

(a) Fullname.................

(b) Profession................

(c) Father'sName ................

(d) Mother's Name ...................

(f) Period of residence (in case of temporary residence):- ........................
(g) Date of Birth and Age: ...................

(h) Temporary Address: .............cccccevvveiniiannnnn

(i) Permanent Address: ...............ccccoooeiiienn..

Dated........cccooooovioniieran. (Signature of Husband)

Wife related details.

(a) Fullname.................

(b) Profession................

(c) Father'sName ................

(d) Mother's Name ...................

f) Period of residence (in case of temporary residence):- .........................
(g) Date of Birth and Age: ...................

(h) Temporary Address: .............cccccevvveiniiannnnn

(i) Permanent Address: ............c.cccccooviiiiiinnnn.

Dated.........cccooooii (Signature of Wife)
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5. Declaration
We solemnly declare that the particulars given herein and in the application form
relating to the marriage solemnized are true to the best of our knowledge.

(Signature of Husband) (Signature of Wife)
(Name of Husband) (Name of Wife)
Dated.......oooovviiiinn. Dated......oooovriirinn.
6. Witness-1 Witness-2
(a) Full Name (a)  Full Name
(b) Father’s Name (b)  Father’s Name
(c) Mother's Name (c)  Mother's Name
(d) Address (d) Address
(signature) (signature)
Dated.......cccccoonrvunn. Dated ...,
SCHEDULE
Form-B
[See Rule-9]
Fee Receipt
(In Duplicate)
1. Serial Number:-
2. Date of receipt:-
3. From whom the fee is received:-
4. For what purpose the fee is received:-
5. Amount of fees:-

Signature of Marriage Registrar
Dist.....ccooviiiiiiiiiiiiiiiee Bihar

Place
Date
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SCHEDULE
Form -C

(See Rule-10)

Fee Register

Receipt | Details of | Amount Token Amount | Challan | Signature | Remarks
No.and | amount | (inRs) | no.Serial | deposited | No.and | and date of
date Collected no. in date the
treasury Registrar of
Marriages
1 2 3 4 5 6 7 8
SCHEDULE
Form-D
[See Rule11)
Register of Returned or Rejected Applications
Serial | Date of Submission | Parties to the Token Returned Reasons for
No. of Application and | marriage and | no./Serial | or refused rejection or
Name of Applicant Date of no. return
marriage
1 2 3 4 5 6
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Government of Bihar
Marriage registrar's Office
FORM-F

(As per sub-Rule-7(2) of the Bihar Anand Marriage Registration Rules 2025)

CERTIFICATE OF REGISTRATION

Registration No and Year.........eeennee Date:- ...

The extract regarding REGISTRATION OF MARRIAGE between the parties making the
declaration under sub Rule- 2 of Rule- 4 of the Bihar Anand Karaj Marriage Registration
Rules, 2025 is as follows..

Details of Husband Details of Wife
Name:- Name:-
) Father's Name :-
Father's Name :- oint Mother's Name:- loint Photo
Photo Date of Birth:-
Mother’s Name:- Aadhaar /Valid Id No :-
Date of Birth:- Current Address:-
Aadhaar /Valid IdNo :- Permanent Address: -
Current Address:-
Permanent Address: -
Signature or Thump Impression Signature or Thump Impression
WITNESSES
1 Name:- Marriage Registrar's Details
Full Address:- Name:-
Signature:- Office Address:-
2 Name:-
Full Address:- . .
Signature:- Marriage Registrar

(Signature and Seal)
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Appendix-I
List of Supporting Documents
1. Photocopies of the Aadhaar cards of the spouses and witnesses. If Aadhaar
cards are not available, provide Aadhaar enrollment number or identity proof
such as PAN/Passport/Driving License/Voter ID Card or any other certificate
issued by a competent authority.

2. Self-attested documentary evidence of Husband and Wife's date of birth (Birth
Certificate/Matriculation Certificate/any other certificate mentioned in Serial
No. 1).

3. Self-attested residential proof of the spouses issued by a competent authority.

4, Self-attested wedding invitation card, if available.

5. Certificate of solemnization of Anand Karaj Marriage issued by appropriate
authority.

6. Self-attested declaration:-
(a) Date and place of marriage:
(b) Date of birth:

(c) Marital status at the time of marriage:

(d) Whether the husband and wife are related by blood as per Section 5 of the
Anand Marriage Act:

(f) Citizenship:

(8) Whether they belong to the Sikh religion:

Signature of Husband Signature of Wife
Name of Husband Name of Wife
Dated.......cccoooooomnrneennne. Dated .......cccooovvvoeenn.

7.  The application must include self-attested passport-size photographs of the
husband and wife (in two copies), as well as a ceremonial photograph pasted on a
plain paper, if available.

8. In case of divorce, a certified copy of the divorce decree/order and in case of a
widow/widower, the death certificate of the husband/wife.

afiers, afarea Jevmed,
fAgR, ve g1 yI1Aa wd gfdd |

fagR “IoTe (SrarReT) 58-571+10-S101090
Website: : https://egazette.bihar.gov.in




